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RBPORT 
I 

INTRODUCTION 
I, the Ohairman of the Oommittee on Subordinate Lcgi.lation, having 

been authorised by the Committee to present the Report on their behalf, 
present this their Second Repart on the action taken by Gove.mment on the 
recommendations/observations of the Committee on Subordinate Legilllation 
made in their reports presented to the House during the Seventh Lok Sabha. 

:a. Though the l"8COJI'UDendations of a . Par liamen tary Coromi ttee are 
rccOll1lllCIldarory in nature and not mandatory, 'by convention, and the 
fact that a PIVIiamentary Committee i. a microcosm of the House, the recom-
meadations are by and large accepted by Government. and implemented. 
Und~r Direction 108(1) by the Speaker, the Ministries are required to 
intimate to the Committee on Subordinate Legislation, the action taken on 
their reoommeRdations and thr- same is reported by the Conunittee to the 
House through their reports. This Report relates to implementation of 
the recomlU"Il<iations of the Oommittee on Subordinate Legislation of Seventh 
Lok Sabha made in their Twelfth to Fourteenth; SixtflCJlth to Nineteenth 
and Twenty-first to Twenty-seventh reports. . 

3. The Committee conside:red and adopted this Report at their Iltt;J.g 
held on 20th August, 1985. 

D 
ACTlON TAKEN BY GOVERNMENT ON THE RECOMMENDA. 
TIONS MADE BY, AND ASSURANCES GIVEN TO, THE OOMMITTEE 

ON SUBORDINATE LEGISLATION 
(SEVENTH LOK SABHA) 

4. With a view to CDsure speedy implementation of their recom-
mendationl, the Committee on Subordinate Legislation in paragraph 221 
of their Tweaieth Report (Seventh Lok Sabha) presented to the 
House on 26 August, 1983 had suggested that the/Depaltment of 
Parliamentary Affairs should impre~s upon all Ministries Departments 
of the Government of India to adhere to the time-limit of six 
months fixed by them for implementing their recomnaendations. The 
Committee had further emphasised that the Ministcies should endeavour to 
implement their recommendations within a period of tllroe months of the 
presentation of their R~t, as tho period of six months fixed by the Committee 
was the maximum perIod within which the recommendations must be im-
plemented. 

5. During scrutiny of the impiementatiOlls of their recommendtion 
the Committee found a number of QStlS where action had not been taken 
within the prellCl'ibed time-limit. . 

6. The Committee, however, notrJ with satisfaction that after they had 
pursued the matter with the Ministries ooncemcd, the Ministrle. have 
accepted and taken action on the reeoarmendation. of the Corrunittre. 

Naw DELHI; 
Dated. 110 August, 1985 

MOOL CHAND DAGA, 
Chi"""'" 

C."",.;u" 1m SubortIiM.U LegislctiM 
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